MR 3ty i, fazmaryeo™ dis, fazmamges
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LT.A. No.617/Viz/2018 and CO No.24/Viz/2019, A.Y.2011-12
M/s Navratna Estates, Visakhapatnam ==

SIS /ORDER

Per Shri D.S.Sunder Singh, Accountant Member :

Delay : This appeal is filed by the revenue with the delay of 11 days. The
department has filed condonation petition requesting for condoning the
delay. We have considered the submissions made by the revenue and

condone the delay.

2. This appeal is filed by the revenue against the order of the
Commissioner of Income Tax (Appeals)-3, Visakhapatnam in
[.T.A.N0.218/2017-18/CIT(A)-3/VSP/2018-19 dated 24.08.2018 and cross

objections are filed by the assessee for the Assessment Year (A.Y.)2014-15.

3. When this appeal is taken up for hearing, the Ld. Counsel for the
assessee has submitted that the tax effect involved in this appeals is below
Rs.50 lakhs. As per the latest circular No.17/2019, dated 08.08.2019 of
CBDT, which is in supersession of its Circular No.3/2018 dated 11.07.2018,
in relation to filing of appeals before the Income Tax Appellate Tribunal,
the appeal filed by the revenue is not maintainable. The Ld. D.R. has not
raised any objection. In view of the above, the appeal filed by the revenue

is not maintainable. Hence, the same is dismissed.



3
LT.A. No.617/Viz/2018 and CO No.24/Viz/2019, A.Y.2011-12
M/s Navratna Estates, Visakhapatnam ==

4, Since the appeal of the revenue is dismissed, the cross objections

filed by the assessee becomes infructuous and hence dismissed.

5. In the result, the appeal filed by the revenue as well as the cross

objections filed by the assessee are dismissed.

Order pronounced in the open court on 18t December, 2019.
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